. 11,1996

P

AY

" on behalf of 8 applicants praying that the

_(_RPrS

O.A.-587 of 1996

1

Heard the learned counsel for the

'.appliéaﬁt This application hds been moved

Aed] oo o

g may be 1mpleaded as applicidnt No.7 to 14‘/Necessary

?mendment my be,lnco;pognped in the Original

Appllca t]. on.

2. Heard the learned counsel for the 3pplicant

on the questiOn of ‘admission. Admit, IsSue notices

to the respondents €fo file ﬂg;&§en statement within -

four weeks., Rejoinder, if any, mdy be filed within
two weeks theréafter. |

3. , Hgard ﬁhg‘;eqrqed counsel on ghg quegéion
of interim relief. Issue notices to the reépondents
to file reply within & period of two weeks. The
matter mdy be listed on 11.12.1996 for hedring on

interim stay. Meanwhile, the respondents are

dlrected not to deduct the pay for the strlke

period of October,1996 from the pay of the appliCunts
till 11.12.1996. It is made clear that,thls interim

order shall be applicable to the employees in the

Bihar Circle only.

4, Requlsites to be flled toddy,

S. Copy of the order may be supplled to the

lesrned ‘counsel for ‘the a@pplicant. \V

/\%3;“‘7/ W\w\MV .
)

( V.N, Mehrotra )
Member AJ - Vice-Chairman
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i
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3./ 22.1.97.

/04, 05, 97

R

MMAJ__?gmm_“t.

@

OA - 587/96 . i

2./ 11.12,96.  shri’ S.K. Sinha, the counsel for the applicant.

None for ghe res;ondents. e

.
4
C e
e

§
1

No reply has been filed on behalf of the respondents

i

t

so far, hiiif;t on 22,1.97 for dlsposal of the \
v :

0
- ’ *

interim o%éﬁx. In the meanwhile, the lnterlm«order

W
' -

dated 27.,11,.96 shall contwnue till that date;

(V.N. Mehrotra) = 3
. | . Vice-chairman
hShri R.5.Prasad, the counsel For the aphllcant.

Shri J.W.Pandey, the Sr. Staﬂdlng Counsel Fo the
respondents. - ' '

The learned Sr. Standing Counsel prays for one i
month further time to Flle reoly and written statemeht

Tlme is dlloued. Llst 1t on 4.3.37 for hearlngp

’ ' interim
interim matter. In the meanwhile, the/order ddted

27.11.96 shall continue until then.

-

R B (V.N. Mehrotra)
Vice~chairman
None for the applicatt. ) i

Shri J.N.Panaey, counsel for the respondents.

'
.

Reply has been filea on behalf of the

respondents., Rejoinder, if ahy, may be filed within
two weeks.
List on 28.04.1297 for'completion'oﬁ pleadings

befgre Regrist rar,

(u. ébe) (V.o Mehrotra))
ember ' vice-thaimap” )




- Soll : . 0.A.=587/96 -
f"‘ - | ¢ -
5/28.5.199" ‘ ) " None for the, parties. W/s has been

] \b &
‘flled on behalf of the respondents. Re301nder

Y 1

to the written statement has not yet been filed.

Put up on 15. 5. 1997 for filing rejoinder if'any,.

i : o " 'as a last chance,

MPS, o .. ' . . . Dy.Reglstrar I/c
6/15.5,1997 . . . _ None for the parties. W/s ha8s been filed on
' .- .-behalf. of the-official respondents.. Rejoidder to

the W/s has not yet been filed though sufficient

time wa@s given therefore. In the circumstances, let

this application be listed before the Hon' hﬂe Bench

"for direction on 28.5,1997. rqﬂ&P

.uf“ ) o ' - * - - N - . . //
SRR | P . . 8 : ( 8.pP.Sinha )
b MR, ‘ Dy.Registrar I/c

| 7./ £8.5.97., " 'None for the abplicant.

' Shri.J.N. Pandey, the learned Sr. Standing Counsel
rsquests for three weeks time'to_File additional u/s.
Allowed. The applicant may file rejoinder Within three

weeks thersafter. Li'st it on 1.8.97 for directfion.

/d 8k . ' P . '
/¢8s/ _ (V.N. Mehrbtra)

Vice=~chairman

8/01.08,97 W/s not filed so far. Four weeks further time is
allowed for the same. Rejoinder may be filed within tw
weeks tnereafter. ‘

List for direction pn 22.09.1997.'g§4/

(Vjsbﬁehrotra)

vice~Chairman

;- - -
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SKJ

o
2219,97

10/19:11,97

sk

12./ 7.4. 96.' None for the appllcant. u/s has been Flled by the

/css/

13/6.7.98 | ‘Rejoinder not f£iled. Four weeks ' further

List it on 6.7.98 for direction.
- 0 rection | N@@év |

~on 8th September, 1998. ) | le s
| Fc—ﬂf’gzﬁ%%;”77 ‘ ST w ]

‘ @3-587/97 ’ v L

Slnce Bench is not aveilale, llst the[_-ﬁﬁ
casé on 19.11. 97 for d;rectlcxno ’ ‘ ~?i

\ : (VK. Sr;vastavaﬁ

X Deputy Reglsttar

|
i

.
>’.~'—”

{
i

.
g
_— / i
On the request by Shri J.N.Pandey, th ¢ learned -

SSC for the respondents four weeks further tlme is
‘allovwed for filing additional W/s. Rejoinae R if any,
may be filed within two weeks thereafter,

List on 29,0L.1998 fof direction, ||

‘e igé;Zéjgj . I >J?§;Mehro£ra)
Memser (A) 3 ' ' ' Vice-~Chairman

. i.‘

11/29,01,98 W/s'has been filed by the official respondents,

The applicant is allowed three weeks timeutp file

rejoinaer,
Llst on 07 04.1998 for auectlon.

(v.N.Meh rotra)

vxce—Chairman_

offxcxal respondentsgbut rejoinder has not been fllad.

Three weeks further time is allowed for fili 9 r9301nder.

(V.N. Mehrotra)
Vice~-chairman

‘time is allowed to file the same. List for direction

( L.R.K, Prasad ) | ( V.N.Mehrotra )
Member (A} : | Vice-Chairman




Applicant (5) ... weee veee e -

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL-. | N

TN ST

~ .

PATNA :BENcHH|PATNA
Order Sheet

e vove ceee cos APPHCAION NO.... were veer cevtvene cvee mer e 199 eces il cene eer vt e e e

v weer e .. Respondent (s) ... ... ... .. .

Advocate for Applicant (s) .... .... wee were veee oe weee ... Advocate for Respendent (s) ... ....... ... ...
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. Orders of the Tribunal

/CBS

0A - 587/96

14./ B.9.98. Rejoinder not filed so far. Four weeks

further timg.is alloued for the same. Lisf it on 3.12.98

B

|~ for direction. C O
| WSS S A ' WY,

ﬂ/-—_—j .
C::g(L.R.K. Prasad) (V.N. Mehrotra)
Member (A) Vice-chairman

I

|/ 3.12.98. " Nome For the parties. U/S has bean filed.
The applicant may file rejoinder within four weeks.
'“List it on~16.2.99~f6;,§iréctibn; ‘
M= 2 —
i CLAKSHMAN JHA). . o UL (LLR.K. PRASTD)
MEMBER (J) .o wi. ... - . MEMBER (A)

.

16./ 16.2.99. Rejoinder not filed so far. The same may
- be filed within two uweeks. tist it om 7.5.99 for

dirsction, . -
- ; RN _— M e ' . oo t\i‘m‘——_\

(LAKSH JHA) = e e e (L.R.K. PRASAD)
o memBer () .. MEMBER (A)
L5.99. None for the‘applicant. Shri Pradeep Kr. Jha, the
learned counsel appears on behalf of the respondents, W/S
has alrsady been filed. Let ths matter be listed on 18.5.99
for hearing. In case, nobody turns up on the next date
on behalf of the>éppiicént, the case may be finally
. disposed of. o '
/.-.1%%Zizgé£;§:Tz§3;\\\\\‘TT-~. {s. ii?%%i;;’

MM BER (A) ol e VICE-CHAIRMAN



18/18,05,99 : r For wantof time~~-hearing is -ad journed to
7 19,08,1999, '

6 nind (s .Narayan)
SKJ Member(A) Vice-Chairman

19./ 19.8.89.

*For want ‘of time, list it on 23.5.99 for hearing.

\

/ces/ \ /(L. HMINGLTIANA) o (5. NARAYAN)
. MEMBER (A) - - o - - AR VICE=-CHAIRMAN
20/23.09.9 }:'or want of tlme, the haa ring lS ad_]ourncd to
': ' 25.10,1999, T
(L Hnln,llana) ‘ L (S.Narayan)
SKI ©  Member{a) T vVice- hairman

. 21/25,10,99 For want of time, the hearing is adjourned-

to 29.11.1999. 4ﬁ;ﬁi§;’.

IR Y0 e Ra) . ’(S.Narayan)
SKI - .Member(A) ... .. ., -Vice«Chaimman

» )

\

22/28.,11,99 For want of time, the hearing is adjourned

to 31, 01 «2000, M i

mgliana) SR (s.Narayan)
SKJ . Member(A) - ,Vice~Chajirman
' k23/3:1«1;20®‘0  None for the parties. |
- ’\’:A"“ _ | | ' List it for hearmg on 10,3,2000
a\) Al ; RN |
AKT (L.JHA) _ (L.R.K.ERASAD)

‘ MR g O
. MEMBER(J) :  MEMBER(A)
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IR oA 587/96
L -

i “, |
24/10,3,2000 Sh. S.K Sinha, ceunsel feor the appllcant.
Nene fer the respeondents. : -
£§?354ﬁ;‘ .. ...List it feor hearing on 24.4.26991 o
|
AKJ. éil : ; : (L.R.K.PRASAD)
‘ ;MEMBER(J) A P MEMBER(A)
‘25/24}4;2000 None for the partles.
. | - Llst it for hearing on 5.7.2000 B
"AKJ (L.JHA)
S mz«:MBn,R(A)l MEMBER (J)

26./ 5.7.2000,
|

On tha reque%t made on behalf of Shri R.5. Prasad,
~the counsel for the

hearing. |

applicant, list it on 21.8.2000 for

lg‘/cas/ - (L.R.K. PRASAD) 1 E

| (5. NARAYAN) -
MEMBER ( A) | VICE~C HAIRMAN
27./ 21.8.2000,

None appears on either side. List it on
24 .8.2000 for hearing. In case nobody turns up on

behalf of the applicant even on next date, it will
be dismissed for défault.

/c8s/  (L.R.K. PRASAB}——————___\§\\S> (S. NARAYAN)
o MEMBER (A) | |

VICE=CHAIRMAN




CA-ER% 587/96
28 '
24,8.2000 : C ,
. CM! . . List on '12.10.2000 fpr hearing.

(LR K. Poasagp— ° (.Narayan)

MA)

29/12.10.2000 The learned counsel for the applicant

seeks permission to withdraw the application. :

As prayed for the QA is disposed of as

ingliana )/M(A) ( o. Jha )/M(J)

withdrawn,

~ SKS ( L.




